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Application for grant of inter-State trading licence to Abhijeet Power
Limited, Nagpur.

And
In the matter of

Abhijeet Power Limited, Nagpur .. Applicant

The following were present:

1. Shri Sanjay Sen, Advocate for the applicant
2. Shri Vivek Kumar, Abhijeet Power Limited

ORDER

The applicant, Abhijeet Power Limited, a company registered under
the Companies Act, 1956 (1 of 1956) has made the present application under
sub-section (1) of Section 15 of the Electricity Act, 2003 (36 of 2003) read with
Central Electricity Regulatory Commission (Procedure, Terms and Conditions

for grant of Trading licence and other related matters) Regulations, 2009, for
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grant of Category-ll licence for inter-State trading in electricity in whole of

India, except the State of Jammu and Kashmir.

2. The applicant in its letter dated 19.10.2011 has sought the permission of
the Commission to withdraw the present petition and approach the

Commission at a later stage with fresh application.

3. The prayer of the applicant is accepted. Accordingly, petition

No. 295/2010 is disposed of as withdrawn.

SD/- sD/- SD/-
(V.S.VERMA) (S.JAYARAMAN) (Dr. PRAMOD DEO)
MEMBER MEMBER CHAIRPERSON




